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Hon'ble Mr., Justice R.R.K. Trivedi, Vice-Chairman.
Hon'ble Mr. S, Dayal, Member=- A,

We have heard sri R.K. Nigam, learned counsel
for the applicants and Sri Rakesh Tewari, learned
counsel for the respondents, As the 0.A has been
disposed of and the applicants have not been found
entitled for‘isy relief, we do not f£ind that any
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contempt is mad%?ggainst the respondents. C.C.P. is

re jected. Notices issued to the respondents are
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Me - A, Vice-Chairman.j

discharged.
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